
, 
el 

4 
SEE RULE 42) 

U111AIiAT I BENC,9 

0  R - D E R 	H E E T 

Oxrigi~ ai *A*ppli-Catio'n N D. 

JAis-c-.Petit ion'' NO... 

Cobtem-pt petition No. 

ReView kplicatiori No... 

Applicants, 

Respon.dents.,___ tK 

AdVOcates for t-he Applicant. 

Adv o cat es' f the 	s p ond ents, 	
M 

.Notes of the".Registry 

&C ,py 

A . , 

23*3.2005 

Order of t 1te Tribunal 

Presents Th4 Monsble mr.justice GoSiverajan, 
Vice-chairman 

I 	The Hen 0ble mr *K &vprahl&dan,, 
Member (A) 

Heard HGoDeDevi s, learned counsel for the 
applIcanto 

u 	 SincO 14 is stated that directions issues 
?If WIT W 1~ 	()by thls'Tribunal In the order dated It-3*04 

Ownexure-1) passed in o.A. K0*110 of 2003 
AaA"LP~ 	 have not been complied with Uthin tka sti-w 

pulated period. respondents will show cause 
as to why proceedings fjor cont&Vt *hall 

&A_,~ 	 not be taken against them& 
Post on 25*4*2005. Respondents will file 

their affidavit within that time* perseinal 
appearance is dispensed.-with-f*r *ks time 

V, 
*-ChiirMan 

bb 
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COP* 10/65 

25-5*2005 

25*.4905# 
1,1, 4 - ~e  uy-ck~ t-a- 

j:  " op 

j, 

Mros*.Sarma learned counsel for the. 

applicant Is prevent e  Mr*  B*gthaks  
learned counsel for BSNL seeks for 
two seeks tlmeb 

Post the matter on 2S,5,45, 

Vice-charlman 

tist the matter on 17.6.&2005* 

im 

member 

ZZ 

16.6.05 
	 .After hearing the cohnsel for 

the parties at some length on thq., 

question of preliminary jurisdiction 

0i 	 cy+~ 

SV,kl 

1\J064eJ-,/1v,4 ~Ulnz 
W 1'1~ V11d, 

93-0 

we feel that the parties have,not 

placed all the relevant records 

before us. In the circumstances we 

direct the parties to fil a I the 

relevant papers, m mol randaRf tHe 

Central Government and the BSNL 

for a proper consideration of the 

question of jurisdiction. 

Post on 22.7.2005 for hearih4 
% ~ 4~7 

~ ~emb~er 

P9 
17.6*2005 	Am Mr. A.C. Pathak o  learned counsel 

for the respondents seeks for adjourn- 

ment* Post on 6,7,2005* 

Member 	 Vice-Chairman 
Mb 

6.7*2005- 	On behalf of Mr. B,C. Pat'hak t  

learned counsel for the BSNL a represen-

tation is made that it may be taken on 

another date* Post on 9.8,2005, Affid- 
atit, if any, 

V i c Je- ei rrmma rnl 

ar- 

S 



Cope 10/2005 

09.0892005 	Mr, S o  Sarma j  learAd couns- 

el for the applicant and Mro Do  

Baruah, lea-rned xpp2 on behalf 

of Mr. B.C. Pathak s, learned couns-

el for the respondents are present 

P st this case alongwith 
7 	on 7; 	*2005o 

Vice-Chaiirnan Member 

mb 

22 11.4  2005 	Post before the next 

Division tench alongwith R.Av 

7/20040, 

Vice-Chairman 

2*1*2006 	in vicne of the order passed 

in R* A.,*  7/2904 the C*P*: is disPosed 

of* 

a~OA 
Member 	 vice-Chairman 

M'b 
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Central Administraw.re  T-1bunsl 
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Guwah,0 Rench 

OQ 

BEFORE THE CENTRAL ADMIN19TRATIVE TRIBUNAL. 
GUWAHATI BENCH. 

C.P.No. ("!~) 	/05. 

In OA No. 110/03. 

Sri Sujit Das 

Union of India & Ors. 

IN THE MATTER OR 

An application under Rule 17 of the 

Administrative Tribunal Act, 1985 for 

drawal of Contempt Proceeding against the 

Contemners for their willful and 

deliberate violation of the judgment and 

order dated 19.03.04 passed in O.A No 

110/0& 

-AND- 

T11F 	---Q _1:_MATTLR  Ej. 

An application under Rule 24 of the 

Central Administrative Tribunal 

(Procedure) Rules 1987 for implementation 

of the judgment and order dated 19.03-04 

passed in O.A No 110/03. 

-AND- 

I 



IN THE MATTER OF 

Sri Sujit Das 

Son of Late Ananta Das, Casual Mazdoor, 

Under Sub Divisional Officer Haflong, 

---------- Petitioner,  

—VS- -  

Sri B.K.Sinha l  

The Chief General Manager BSNL I  

Assam Circle, Ulubari 

Guwahati-7810070. Assam. 

Sri M.John Chrisastol l  

The General Manegr BSNL, 

Silchar, 

--------- Contemners. 

The humble application on behalf of the petitioner 

above named 

MOST RESPECTFL&LY_SHEWETH.- 

1. 	That the petitioner praying for grant of temporary status 

and subsequent regularisation under the scheme of 1989, preferred 

the above noted OA No.110/03, before this Hon'ble Tribunal. The 

Hon'ble Tribunal after hearing the parties to the proceeding was 

pleased to allow the said application vide judgment and order 

dated 19.03.04 directing the Respondents to grant the benifit of 

the scheme granting temporary status and other benifits flowing 

therefrom without any backwages. 

A copy of the said judgment and order 
2 
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dated 19.03.04 passed in OA No. 110/03 	is 

annexed herewith and marked as Annexure - 1. 

2. 	That the petitioner communicated the said order to 
the 

coptemners with a prayer to implement the same through his 

representation dated 25.03.04, but nothing was communicated to 

him. In the mean time the Contemners challenging the legality and 

validity of 
11 

the judgment and order dated 19.03.04 preferred 

Review Petition before the Hon'ble Tribunal was registered and 

numbered as R.A No 7/04. The said Review application is Yet to be 

hoard and this Hon'ble Tribunal has not yet stayed the judgment 

and order dated 19.03.04. 

copy of the said representation dated 

25.03.04 is annexed herewith and marked 

as ANNEXURE-2. 

	

M 	That the petitioner begs to state that the contemners have 

a iso filed a Misc'Case. No 62 of 04 condonation of delay in 

filing the Review Application, but the Hon'ble Tribunal has not 

yot condoned the delay in filing the said Review Application. 

	

4. 	That the petitioner states that immediately after the 

aforesaid order dated 19.03.04 submitted the same before the 
I 

authority concerned, but nothing has been communicated to him. 

other 	alternative Situated, thus the petitioner having no 

submitted a legal Notice dated 31.1.2005 to the Contemners 

f the aforesad judgment and order. demanding implementation 0 

dents have not yet acted on the said notice. ,However, the respon 

A copy of the said legal notice is an- 

nexed herewith and marked as ANNEXURE-3.: 



That the petitioner begs to state that even after 

several rounds of litigation the respondents have not yet 

implmenented the said Judgment and order dated 19.03.04 and 

inspite of having full knowledge of the said judgment and order 

same  is yet to be complied with by granting him the benefit of' 

the said scheme with retrospective effect and to regularise his 

service. Having not done so, the respondents/contemners have 

committed contemnpt of Court and for that they are liable to be 

punished severely for such delebarate inaction and appropreate 

direction may be issued to them to regularise his service 

forthwith. 

W 	That this petition has been filed bonafide and to secure 

ends of justice. 

In 	the premises aforesaid it is 	most 

respectfully prayed that Your Lordship would 

graciously be pleased to draw up appropriate 

contempt proceeding against the contemners 

for their willful and deliberate violation 

of the judgment and order dated 19.03.04 

passed in O.A No 110/03 and to punish them ~ 

severely and to pass an appropreate 

direction to regularise his service 

forthwith and/or pass any such order/orders 

as Your Lordships deem fit and proper. 

Arid for this acl of kindness the humble petitioner as in 

duty bound shalVever pray. 

4 
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DRAFT CHANGE 

Whereas 	Sri B.K.Sinha, The Chief General Manager BSNL, Assam 

Circle, Ulubari 	Guwahati-7810070. Assam. and 	Sri M.John 

Chrisostol, The General Manegr BSN1 9  Silchar, 

have willfully and deliberately violated the judgment and order 

dyted 19.03.04 passed in OA No. 110/03 passed by the Hon'ble 

. Central Administrative Tribunal, Guwahati Bench and as such they 

are liable to be punished under the proAsions contained in 

Contempt of Courts Act for such act of willful and deliberate 

vjolation. 

5 



.A F F 

I Shri Sri Wit Das Son of Late Ananta Das, Casual Mazdoor, 

Under Sub Divisional Officer Haflong, do hereby solemnly affirm 

and declare as follows 

 That 	I am the petitioner in the instant petitAon as such, 	I 

am acquainted with the facts and circumstances of the case. 

That the statements made in this affidavit and 	in the 

accompanying 	application 	in 	paragraphs 

.. . .......... ­­  ---- --------- —'L.--' 
are true to my knowledge 

those 	made 	in paragraphs 	 b e i n g 	matters 	0 f 

records ............... are true to my information derived there-

frpm. Annexures are true copies of the originals and grounds 

urged are as per the legal advice. 

And I sign this affidavit on this the A  th day 

of 4.1001A of 2005. 

Identified by me 

P0WjaA__01_ 
	 Depone&t 

Advocate. 

Solemnly affirm and state by the 

deponent who is identified by Ms. 

Bandana Devi, Advocate, on this the 

17 &h day of march 05" before me. 



ANNF-XURE 

C .ENTRAL ADMINISTRATIVE TRIDUNA 
I 
 L, GUWAHATI BENCH. 

Oi~ iginal Appl. ication No.110 of 20.03. 

DatP of Order 	This tile 19th Day of March, 2004.,  

Tile Hon'ble Mr K V -Prah),adan,,, Ad lillinistr'ative Membe* r. 

Shr.1 Sujit Das, -  
S/o Late-Anainta Das, 

undpr 
Ha rlong 

Applicnnt 
By Advocate Miss usl lE1  Das. 

versus 

The Union of India, 
represented by Secretary to tile 
GOvt. of India, 
Ministry of Comm,,inication, 
Sanchar Bhawan .,.New Delhi. 

The ~ Chief General manager, Telecom, 
Assam 

- 
Circle/ Ulubari, 

Guwahati. 

The.General Manager, Telecom, 
Silchar S.SA, SilcharLI. 

The Sub;-.- Divisional Offic"' r, Telecom, 
1-iaflong. 

...Responde'nts 

Sri A Deb Roy, Sr.C.G.S.C. (Y)  
L 

0  R L)  E 1~
-  G  P  A  L 

Y\.V.PRAHLADAN,MEMBER(A 

The applicant Sri Sujit Das joined the Telecom 

Depar.it'ment as a casual worker in 19.87 and lie continued as 
such till 1998. As per the .. letter issued by. B.S.N.L da"ted 
1.10.2001* in Annexure-9' . , since lie has completed 240 'days lie 

is eligible f or ' :9 rant o* f temporary staLus in terms of 

"Casual Labourers G' r a n 
. 
t of Temporary Status and 

Regularisation) Scheme 1989". 

2. 	 Heard Miss usha Dari, learned counsel for tile 

Q 1L) R (Dy , P P 	 J 14,  r A . U for 

respondents. Mr Deb Roy submitted-that the applicant was not 

in engage . in e n 1: s 1. n c e 1993 and there.fore no question of 

reqularisation can arise. 

I 
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stances'' of t 3 	 f acts and circuln 	 e~ case; Considering the 

the' respond.ents are directed to re-engage the''appl.icant as 

y casual worker and consider his case f or g rant - of temborar 

sta'tus and regularJsatlon a a pev the ncheme, since- he was 

eligible for temporary status on 1.8.1998., The ap~p,licant is 

riot eligible f or any backwages, lip will not be e. ligibl. e tP 

claim any arrear.s of pa'y and allowances. The above direction 

shall-, be completed within three months 'from the,,, date of 

is order. rdceipt of thi 

The application is accordingly allowed. No order.as  to 

costs. 

'MBER(ADM) Sd/MT_ 

S." 	
ru 

A 

NO '.  

M.  

C, A. 7'. (,;rI: I'Y , I;1d Tl ~,..)A'rlf 

0 



4N NEX OLE 
Ct 

T o 	 4 .03-2004, Dat e 	5 

'hief General Manager 1. 	The C 
e'led0m, 	Assam C.11--rcle, 

Ulubari; Guwahati. 

4 	The General ManagPr, Telecom, 
Silchar S-SA, 'Silcbar- 1. 

3. 	7112 Sub--;Divisional Of f.icer,, Telecom Ha long. 

Sub 	t 	J'u(jgement and opder dt. 	19-03-04 passed in OA j4r).110/2003..: 

Sire  

With due respect, ,  I beg to lay the following few 1.11.nes 
for your kind consideration and necessary action th(_-j ~eof. 

Sir, I being aggrieved )oy the action'of non-consideration 
of my 6ase for grant of temporary stattis I 'approached the Honkble 
CAT O 	Guwahati Bench by way of filing. OA No. 11.0/03,_ 

The above noted OA came tip for',hearing, on 19-0:3-04 and 
after hearing both 't.he parties and after;P 

. 
eXuoal of WS filed by 

the Respondents *  The .  Hon' ble Trilbu'nal ~wa' s" p"],nased, to allow the 
CA and directed you to grant Temporary status and regularieation 
within 3 months from receipt of the judgement. 

A copy of the Judgement and o.rder dt,,'19-03..!2004 passed 
in OA No. 1 10/03 . is e.ncld)sed. 	herewith f.or yp ~x rpady reference 
and prompt action. 

In view of the above I pray before your Honour to grant 
per direction' .r.rie temporary status Ass 	 of the judge(~ent passed by 

-the Hon' ble Tribunal 

lha2-king you, 

Yours f aithfully, 

r".. f 

SUJIT DAS) 



NF-X V 

From. S.Sarma Advocate, 
Rehabari M.A Road, 
Guwahati-781008. Assam. 

To, 
The Chief General Manager 
Assam Telecom Circle (BSNL) 
Uiubari, Guwahati. 

Sub;- Legal Notice 

31.01.05. 

Sir, 

Upon authority and as per instruction of my client Sri Wit 
Das, S/o Lt. Ananta Das working under SDO Halflong as Casual 
Worker, I give you this notice as follows: 

That my client aforesaid due to the harassment meted out to 
him in not regularising his service in terms of the scheme of 
1989 had to approach the Hon'ble Central Administrative Tribunal 
for the fourth time by filing OA No.110/03. The Hon'ble Tribunal 
having noticed the apathy shown to him directed you to grant him 
temporary status under the scheme under the stipulated time frame 
vido it judgment and order dated 19.3.04. The said judgment is 
yet to be stayed by any competent court of law and as such same 
Is still holding the field. Even though there is admission an 
your part regarding the eligibility criteria during the course of 
earlier proceeding in OA No.357/00 and same has been reflected in 
the judgment dated 5.7.01, you are yet to grant/provide him the 
benefits of the scheme even after , the expiry of the stipulated 

period. 

That apparently the action/inaction on your part in not: 
implementing the direction contained in the judgment has made you 
liable to be proceeded under the Contempt of Courts Act for your 
such willful negligence. The sequence of events and the facts 
narrated above clearly indicate the intention as well as the 
willful and deliberate violation of the directives contained in 
the judgment and my client aforesaid now has left with no option 
than to approach the Han'ble Tribunal seeking redressa ll of his 

grievances invoking the contempt jurisdiction. 

In that view of the matter I give you this notice making a 
demand that the services of my client be regularised with 
retrospective effect providing all consequential service benefits 
including fixation of seniority within a period of 15 days from 
the date of receipt of this notice failing which instruction of 
my client is to initiate appropriate contempt proceeding against 
you. 

I hope and trust that there would be no such occasion for 
any further litigation dragging you unnecessarily into the same. 

Thanking you. 

Sincerely 

yours 

S.Sarma 
-t Ot 

IV' 	 Advocate 

52 
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ION 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH AT GUWAHATI 

C.P.'No. 10/2005  , 

(In O.A. No. 110 of 2003) 

Shri SujiV'4Das ... Petitioner 

-versus- 

Shri B.K Sinha another 

... Respondents/ Alleged 

contemnqrs 

(Affidavit-in-reply filed by the Respondent No.1) 

I, Shri B. K. Sinha, son of Achaldeo Narayan, aged 

about 58 years, resident of Motehari (Bihar), at 

present at Panbazar, Guwahati-1, at present 

working a . s Chief General manager, Assam Circle, 

Bharat Sanchar Nigam Ltd., Ulubari, Guwahati-7, do 

hereby solemnly affirm - and state as follows: 

That a - copy of the Contempt Petition No. 10/2005 

(referred to ai the "petition") has been served o n 

me. I have gone through the same and understood 

the contents thereof. 

It 
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That the statements made in the said petition, 

which are not specifically admitted, are here 

hereby denied by me. 

That before traversing the various paragraphs of 

the petition, I give a brief resume to the facts 

and the circumstan6es of the case and the present 

position of the matter as hereunder: 

That the Petitioner/ Applicant filed the 

O.A. No. 110/2003 in this Hon'ble Tribunal 

seeking grant of temporary status under the 

Casual Labour (Grant of Temporary Status and 

Regularization) Scheme of the Department of 

Telecommunications, 1989 with retrospective 

effect from 1992 with all arrears of pay and 

also seeking regularization of his service 

from 1995. 

That the respondents contested the case by 

filing their written statements in the case 

and stated that the petitioner/applicant 

could not fulfil the required criteria of 

the Schem~ of 1989 and as a result he was 

duly informed about the decision and finding 

of the verification committee. 

That this Hon'ble Tribunal was pleased to 

pass the final order in the case on 

19.3.2003 after hearing both the parties and 

allow the application in favour . of the 

petitioner/applicant. 	By the order-dated 

19.3.2004, this Hon'ble, Tribunal directed 

the respondents to re-engage the applicant 

as casual worker and to consider his case 

for 	grant 	of 	temporary 	status 	and 

regularization as per the Scheme since the 
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\ 
~0 

~Lpplicant was eligible for temporary status 

on 1.8.1998. 

That after the judgment dated 19.3.2004, the 

copy of the judgment was ready for the 

respondents by 24.3.2004 and ultimately the 

copy of the order was received by the 

Department and the Depaitment took some time 

to decide on the matter as to whether could 

be implemented or should be taken up for 

judicial review in the next higher court. 

The Department ultimately decided to go for 

judicial review in the High Court and handed 

over the brief to their Advocate for taking 

steps. But the Advocate of the petitioner 

suggested the 'Department to file a Review 

Application in this Hon'ble Tribunal before 

approaching the Hon'ble High Court. In the 

process, there has been some delay in 
. 
moving 

the files from various channels and official 

hierarchy. 	Accordingly, 	the 	Review 

Application' has been filed in this Hon'ble 

Tribunal which has been registered as R.A. 

No. 	7/2004 	alongwith 	a 	petition 	for 

condoning the delay vide M.P No. 62/2004. 

That the R.A. No. 7/2004 alongwith the M.P 

No. 62/2004 are pending to be heard by this 

Hon'ble Tribunal. The petitioner/applicant 

has already been duly intimated about the 

filing of the RA N0.7/2005 in OA No. 

110/2003 vide letter No. 	STES-21/450/23 

dated 7.8.2004. The said letter was 

dispatched through registered post but the 

same was returned unserved by the Postal 

Department. On receipt of the said returned 

letter, the respondents immediately took 



steps on 31.8.2004 to communicate to the 

General Manager, BSNL, Silchar Telecom 

District (Respondent /Contemnor NO.2) vide 

letter No. STES-21/450/24 dated 31.8.2004 

thereby requesting to serve the letter dated 

7.8.2004 personally to the 

petitioner/applicant ~ with acknowledgement. 

Thereafter the letter dated 7.8.2004 was 

personally served on the petitioner/ 

applicant and he received the same on 

18.9.2004 with due acknowledgement. 

The copies of the letter dated 7.8.2004, 

envelope with postal remark, letter dated 

31.8.2004 and the acknowledgement dated 

18.9.2004 -  are annexed hereto as Annexure 

A,  B,  C  and  D respectively. 

(f) That while the above noted process was going on 

the petitioner has filed the instant contempt 

petition before this Hon'ble Tribunal alleging 

willful violation of the order of this Hon'ble 

Tribunal. 

4. That with regard to the statements made in para 1, 

2, 3, 4 and 5 of the petition including the prayer 

portion of the petition, I say that that the 

respondents have not done anything which may 

amount to deliberate and willful disobedience of 

the order dated 19.3.2004 passed in OA No. 

110/2003 that may amount . to contempt of court. As 

explained hereinabove, the respondents have a 

legal duty to exhaust all the legal remedies and 

avenues available to them under the process of law 

and to defend their actions in the court of law. 

~ 	I 
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The answering respondents including me have 

exactly done the same and have not done anything 

beyond the said scope within the parameters of 

law. 

5. That I also respectfully state that the delay 

caused in the process of exhausting judicial 

remedies available to the respondents. The Honlble_ 

supreme Court in "Kapil Deo Prasad Sah & others - 

vs- State of Bihar & othe rs" as reported in (1999) 

7 SCC 569, has held and laid down law that for 

holding the respondents, to have committed 

contempt, civil contempt at that, it has to be 

shown. 'that there has been willful disobedience of 

the judgment or order of the court. willful would 

exclude casual, accidental, bonafide or 

unintentional acts or genuine inability to comply 

with the terms of the order. A petitioner who 

complains breach of court's order must allege 

deliberate or contumacious disobedience of the 

court's order. But in the instant case, the 

respondents have not done anything deliberately or 

contumaciously as required by law of contempt of 

court, Even, if there is any non-compliance, that 

is only a casual one and bonafide action of the 

respondents in wanting to exhaust the available 

legal remedies to them as a matter of right. 

Hence, such casual and. bonafide action cannot be 

deliberate or contumacious as required by law. 

6. That under the above facts and circumstances of 

the case and the settled provisions of law, I am 

not liable for contempt of court as alleged by the 

petitioner. However, I respectfully submit that I 

have the highest regard to the judicial forum and 

the judgment/ order passe d by it. I also know that 

M 



as a responsible officer of the Govt. of India I 

am bound to obey any judgment/ order or direction 

of any court or judicial authority. In ca'se this 

Hon'ble Tribunal comes to a finding that I am 

otherwise liable for contempt of court, in that 
that 'case I hereby extend my unqualified apology 

and I may kindly be exonerated from the alleged 

charge of contempt of court. 

7. 	That the -statements made in para 	...4.

9.

...

6  ............................. 

are true to my knowledge and belief, those made in 

para 	....3  ................. I ......... ... I ......... I 	being matter of records are 

true to my information derived therefrom and the 

rest 	are 	statements 	made on 	legal 	advice and 

humble 	submission. 	I 	have. not 	suppressed any 

material fact. 

And I sign -thi's affidavit on this C1 (~ the day of 
August, 2005 at Guwahati. 

F) -, K - 917)K~J 
Identified by me: 
	 DEPONENT 

Advocate 

Solemnly affirmed and signed before 

me by the deponent who is 

identified by S r i.. e>iV.v4LA'. fw~a~ 

Advocate on this 	th day of 

August 2005 at Guwahati. 

Advocate 



ANNEXURE 

c:/(,M,, Il- 	~0 

BHARAT SANCHAR NIGAM LTD. 
(A Govt. of India Enterprise) 

Office of the Chief General Mai.ager Telecom. 

Assam Telecom. Circle, Ulubari, Guwahati-781  007. 

REGISTERD WITH  AfD- 

No. STES-21/450/23 	Dated at Guwahati the07.08.2004. 

To 

Shri Sujit Das 

S/O Late Gopesh Ch. Das 
Vill & P.O. - Katigarh-
Dist. - Cachar (Assam) 

Sub: Judgment & order dated 19/03/2004 passed in OA No. i i o/ ,-) 603 ~bv~ 

the Flon'ble Tribunal. 

Ref. 
I 
 your re-presentation dated 25/03/2004. 

With reference to the subject cited above it is intimated that 
Review applic ation has been filed by , the respondents before the 14on'ble 
Tribunal against the order dated 19/03/2004 in OA No. 110/2003 delive-ed 

by the Hon'ble CAT. 

This is in compliance to your re-presentation dated 25/03/2004. 

(S. C. Das) 
Asstt. Director Telecom (Legal) 

Copy to: 
I GMTD/Silchar for information with reference to his letter ~~ o. 

CAT/GH-OA/110/0')/SC/8 dated. 30/06/22004 as the previous 
decision has been changed and RA has been filed instead of Writ 

Petition. 

For CGMT, Assam Circle 
UlUbari, Guwahati- 

Ad*acatft 
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Advooat% 
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ANNEXURD C 

C: (11%1 P- 	ot, 

14k ~ 01 

BHARAT SANCHAR NIGAM LTD. 
(A Govt. of India Enterprise) 

Office of the Chief Gener al Manager Tdiecom. 
Assam Telecom. Circle, Utubari, Guwahati-781  007. 

No. STES-21/ 450/ 24 
	

Dated at Guwahati the3l.08.2004. 

0 

To 
The General Manager 
B. S. N. L. 
Silchar Telecom District 
Silchar. 

Sub: Order &. Judgment dated 19/03/2004 passed in OA No. 110/112003 fil.~ d' 
'by Shri Sujit Das. 

Ref. This office letter No. STES-21/450/21 3 dated 07/08/2004. 

With reference tq..the above cited letter it is intimated that the 
letter addressed to Shri Suj* .it Das could nct be delive'red by*:the postal-
authority stating that the addressee is not known.and the registered letter 
received back from Katigarlia. Post Office. 

r It is therefore' equested kindly to deliver the I-etter enck-,se&t 
ith t9l the. addressee under receipt and acknowledg*%. , .t,.'Cnt may I-,jhdl)' , be 

for"'larded to this office for record. 

Enclo: 1. Letter addressed to Shri Sujit- 
Das on dtd. 07/08/04. 

N 
(G. C. Sarma) '01  

Asstt. Director Telecom ((Legg 1) 

to be,  true COPY;,. 

Advocate, 



ANNEXURE..-b 

RECEIPT 

Received the letter No. STES-21/450/23 Dated at Sileft4 the 07-08-2004 
issued by ADT (Legal), 0/0 the CGMT, BSNL, A,~~sam Circle/ Guwahati. 

Signature 

Designation 

Date : 

bl,true 

K4191-~ 

hdi—Ocsts 


